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[Mr. Deputy-Speaker]

further sum: from ang out of the
Consolidated Fund of India for
the se vices of the flrancial year
1965-6 i, be taken into considera-
tien ™

The motion was adopted.
Mr. Deputy-Speaker; The question

“Ihat clauses 2 and 3 stand part
of the Bill"
The metion was adopted.

Claus+s 2 ind 3 were added to the Bill.
The Schedulr was added to the Bill

ted Fund of India to meet the
amounts spent on certain servie~s
during the financial year ended
on the 31st day of March, 1943,
in excess of the anounts granted
fo- tanse service s and for that
year, be taken into consideration.”

The notion was adopted.

Mr. Deputy-Epea’terr The question
is:

“That clauses 2 and 3 stand
purt of the Bill"

Tlie moticn was adopted.

Clause 1, the Enacting Formula and Clauses 2 and 3 were added to the BilL
1 3
the Title we:e adaed to the Bill . scnedule wos added to the Bil

h"‘:: T.T. Krishoamacharl: Sit, T Clause 1, the Enacting Formula and
€ o the 1itls were added to the Bill,

"
“That the Bill be passed. Shrl T. T Krishnamachari: Sir, I

Mr. Deputy-S8peaker: The question
is:

“That the Bill be passed.”
The motion was adopted.

12.04 hrs
APPROPRIATION (No. 4) BILL, 1965

‘The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move®:

“That the Bill to provide for
the authorisation of appropria-
tion of moneys out of the Con-
solidated Fund of India to meet
the amounts spent on certain
#ervices during the financial year
ended on the 3lst day of March,
1863, in excess of the amounts
granted for those services and
for that year, be taken Into
considera! -

Mr. ant'yap-kw: The question
is:
“That the Bill to provide for

the authorisation o7 appropration
of moneys out of the Consolida-

beg to move:;
“Tha. the Bill be passed.™

Mr Deputy-Speiker: The questiot
is:

“That the Bill be passed.”
The motion way adopted.

——

12.08 hrs,

APPROPRIATION (RATLWAYS)
NO. 3 BILL, 1963

The Minister of Rallways (Shri
8. K. Patil): Sir, T beg to move*:

“That the Bill to provide for
the authorisation of appropria
tion of moneys out of the Con~-
soliduted Fund of India to meet
the amounts spent on certain
scervices for the purposes of
Railways during the financial
year ended on the 3lst day of
March, 1963, in excess of the
amounts granted for those ser-
vices and for that year, be taken
into consideration™

*Moved with the recommendation of the President



